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C.A. No.584/99

with

OA Nos.685. 686 and 687 of 1999
Gwalior this the 1 6t-h ^15th day of July, 2003

'B I JR. T/TTT'Pt tt-s

HON'BLE, MR.* AI^AND KU]?^p"'/U^AND KUMAlx BHATT, MEMBER (a)

OA 684/IQqq

St RajoriaVo Lhri Bhogiram
aged 44 years
Occupation: EDrpm vi i i -r •,
Teh.Anbah, District tolSa "'
R/° JaJoni district MoreS^ («p)

...Applicant
OA 685/1OQQ

Ran, Biwas 3/o Shri Kiahan
Aged 40 years

Mail Carrier
^eh.^Ani^ah. District SoJena
/o oohan District itorena (MP).

..Applicant
OA 686/1999

nc

f^6min/s/

-A
o

Neriofn Rajoriya
f/o ̂ hri Rameshwar Dava] r - •

'  "'Ai'rrict Morena (Mp)

Jagdlsh Prasad Sharna
=hhavira» Sharma '

Aged 37 years

Occupation Edda,

By Advocate; Ehri E.G. Eh

•Ap plica nt

•Applicant

arma.

1.

Versus

The Union of Iniia
through ithe Secretnrv

New De.Lhi.
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By /Vclvoci^tes Bhri PoN. KeXkar.

ORDER (oral)

By Hon'ble Kuldip Singh, t-tember (J)

By this comiTon judgment we shall be dec:din<g 4 OAs

bearing! No,684,685, 686 and 687 of 1999.

2. All the applicants have been working as Extra

Departn-ental Delivery Agents under the postal department for

last so many years with effect from different dates. The
i

department has a scheme to regularise them as Postman by holdinc

a conpetitive examination,

3. In accordance with the said scheme the respondents

advertised 4 fresh posts of Postman vide their letter dated

4.4ol997. In response to the said advertisement applicants

submitted their applications for being selected for the said

post. The applicants are stated to have qualified the test

and they had been informed that they had been declared

successful in the examination and the applicants were also

asked to submit their consent for being posted to other

^  divisons out of Irdore Division. The applicants exercised

T  i \ their option but still the applicants did not hear from the

'15 respondents about the appointment and later on the ap flic ants

f/-" >' '
\  ' learnt that some persons, namely, Bhrikrishan Shukla was

-'V working on a Class-D post in hiorena Head Office and Batish

Par.de was working as EDMC Bhind and similary one Devi dingh
../"V ,

S-harma was working as EDMC Jakhona^ut the applicants were

not given any job. However, the applicants leter on came to
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know that the rectv,^the respondents had issued another ^
to fill up amt-h >1 ^^^^ttisementup another 4 posts and the said h
a ^ j ^ udvertiserren h ^dated 1.4.98. Thus ie . -^^errent Is

is submitted that the
conducted another examin e- -Ponc.entsexamanation without exhausting the li.,
of candidates -ho he,.ho hdd qualified earlier The
therefore, cha] la a " applicants,

'  the action of the rest»,,v, r
noh ^c. .. tespondents for-suing any appointment order to the
th^h hh V despite the fa-tthat they had quaUffed the sarre.

The raspohdents are cohtesti,^ the OA. iha
tespcndents subrutted that the fost Master Ge .
RegiOh issued a circul--r d tad

"-uicuiar dated 16 i? 1 ooc: ,c
-Lo.l-i.1996 for depart-rrys>ri4-

ax«,aination during 199,. mcreston.
It is a c -Whdenta further cubiiiit tliatlu IS a cotrpetitive ev-m- a. - onar

a examination. Accordi, gly examln-t ■
"as conducted on 22 6 97 - semination22.6.97 ana results were declared after
evaluation of the answer sheets of th

® eandidates andesfondents shown the post .
itlon of the applicants as per

Annexure R-4 as oh-i-- • .o f>-i '^ ̂ as obtained ti^ them in tha «

,.%Accordincj^ to th. examination.
e- -ere low at ^rits

^ lid"'''' eccomrodated in the division itself
l/Pd^t. ""ever, the Chief Postmaster General «p ■

Bhopal Vide his letter d t dfetter dated 27.4.98 decided to ev- ■
Fosslbilitv of Tth^ examine the

c rri -d ^liotment of surplus qualifiedcandidates to flu up vaoandles which had
due to mn a • remained unfilled- ecuring of the marks obtained upto the sf d
cf examination as per An urdardas per Annexure R-s. But i->ni
cot be done a- the h w exercise couldhigher authorities had refu-ed a
action of the Chief Postm <t - o act on the

moreover the ̂ xt
examination has alrei^d- kreadq been announced and thus th«
of possibility of explorins

ca>tildate5''^2SSit£!;f' POating of the successfulin Che m«en a.lle the atol,
-ere also directed to submit their willi
decision on the policy ep w 'my to be communicated, by the chief Post

£
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Master General, Bhopal. So it is on the basis of the said

willii^riess the applicants have filed the present OA's, but

the fact remains that the Department was not allowed to fill

up the vacancies, on inter-regional basis.,go applicants

could not be off erred appointment,

5. We have heard the learned counsel for tiie parties

ard gone through the record.

6. AS regards the positions obtained by the applicants

in the examination conducted by the Department is concerned,

.the same is not challenged nor there is any dispute about the

position obtained by the applicants. Had the policy of
postings on inter-regional basis being agreed to by higher
authorities then probably the applicants could have been

offerred appointment some where. But since that policy has nou

oeen approved and original examination was conducted for a
particular region and the applicants could not be accorruodated
against those vacancies as they were low in the morit v?_

find that the applicants cannot asX for an apEDint»ent outside
the purview of the advertisement issued by the Department.
Merely because the Department had tried to explore the
possibility of accommodatirg the applicants in some other
regions iiat d>«s tot give any right of appoirftment to the
applicant.

7, In view of the above we find that the OA's of the
applicants have no merits and the san^e are liable to be

^ >ismissed. Accordingly the same are dismissed. No costs.,,^.
rx ?//- -- ^ ^'  . (Kuldip bingh)

^ x*^^(Anand Kumar Bhatt) judicial Menfoer
Administrative Member

>  Afe i

.-e <S» t-..

/fpr n /X Court Officer,
U  \ V ^ Administrative Tribunal

I  0 Jahalpur Bench.



CENIRAL ADMfflEIRATIVE miBUNAI,, CIRCUIT BSNCH, ci,ALIDR.

O.A. No.584/99

with

OA Nos,685, 686 and 687 of 1999
Gwallor this the 15th day of j,iy, 2003

S'pff I?- SmGH. MBKBBR (J)iR. ANARD KUMAR BHATT, l^MBfiR (A)

OA 684/IQQQ

Shankar Rajoria
S/o Shri Bhogiratn
aged 44 years

Teh"^*S'"nf^''" Jaloni.Teh.Anbah, District MorenaVo Jalonl District Morena (MP). ...Applicant
OA 685/1QQO

Ram Niwas S/o Shri Ram Kishan

Aged 40 years

nepartmental Mail CarrierBranch Post Office Johan v-»rrier
eh. A^ah, District Morena

R/o Johan District Morena (MP).

OA 686/1QQQ

• 'Applicant

Hariom Rajoriya

yf/of ̂ Rameshwar Dayal RajoriyaAged 38 years working as
E^ra D^artmental Delivery Agent,
Branch Post Office Thara,

district Morena-Vo Village Thara District Morena (MP) ..Applicant
OA 687/1QQQ

Jagdish Prasad Sharroa
S/o Shri Chhaviram Sharma
Aged 37 years
Occi^ation EDDA,

rI£ District MorenaR/o Porsa Distrct Morena (MP) » ■» .
*  ' • ..Applicant

By Advocates Shri S.C. Sharma.

Versus

1. The Union of India
throu^ ithe Secretary,

New Delhi.
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2, The Superintendent of Post Offices,
Chanbal Division, Morena,
(^). ••Respondents

By Advocate: Shri PoN. KeUcar^

ORDER (ORAL)

«

By Hon'ble Kuldip Singh, Mentoer (J)

By this comnon judgment we shall be deciding 4 OAs

bearing No^684«685, 686 and 687 of 1999^

2, All the applicants have been working as Extra

Departmental Delivery Agents under the postal d^artnent for

last so many years with effect from different dates• The

departnent has a scheme to regularise them as Postman by holdinc

a competitive examination,

3, In accordance with the said scheme the respondents

advertised 4 fresh posts of Postman vide their letter dated

4,4 •1997, In response to the said advertisement applicants

submitted their applications for being selected for the said

post. The applicants are stated to have qualified the test

and they had been informed that they had been declared

successful in the examination and the applicants were also

asked to submit their consent for being posted to other

divisons out of Indore Division, The applicants exercised

their option but still the cqpplicants did not hear from the

respondents about the appointment and later on the applicants

learnt that son© persons, namely^ Shrikrishan Shukla was

working on a Class-D post in Morena Head Office and Satish
%

Pande was working as EDMC Bhind and similary one Devi Singh

Sharna^ was working as BDMC Jakhona but the applicants were
A

not given any job. However, the applicants later on came to
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know that the responSents had issued another advertisement
to fill up another 4 posts and the said advertisement is
dated 1.4.98. Thus it is submitted that the responients
conducted another examination without exhaustii^ the list
of candidates who had qualified earlier. The applicants.
therefore, challenged the action of the responients for
not issuing any appointment order to them despite the fact
that they had qualified the same.

4. The respondents are contestii^ the OA. The

respondents submitted that the Post Master General Indore
Region issued a circular dated 16.12.1996 for departrental
exmaination during 1997. The respondents further submit that
it is a cospetltive examination. Accordirgly examination
was conducted on 22.6.97 and results were declared after a,

evaluation of the answer sheets of the candidates and
respondents shov/n the post

the applicants as per

Annexure R-4 as obtained tki them in the examination.
Accordingl to the respondents applicants were low at serits

so they could not be accommodated in the division itself
and even in the inter division postings for the regular
post. However, the Chief Postmaster Gemral, M.P. Cdrcle,
Bhopal Vide his letter dated 27.4.98 decided to examine the
possibility of Inter -^eglon allotment of surplus qualified
candidates to fill up vacandies which had remained unfilled
flue to non-securing of the marks obtained upto the standard
of examination as per Annexure R-5, But this exercise could
not be done as the higher authorities had refused to act on the
action of the Chief Postmaster General aid moreover the next
examination has already been announced and thus the exploring
of possibility of . .

posting of the successful

candidates wt^^heistWiai.. m the mean idiile the applicants
were also directed to submit their willligness awaitii^ the
decision on the policy to be communicated by the Chief Post

fey
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Master General, Bhopal, So it is on eh v,
wlllinnnn- U the saidilllngness the applicants have filed th
the fact r.„ ■ v ""ttact re„«.ns that the Department was »t aim ^
- - '^ta.ies, on i„fer-re,ional hasis ^

»t he offerr. appointment. '
=• Me have heard the learned counsel for the parti
ena gone through the record. "

in th I»3itlons Obtained by the applicantse examination conducted by the Department is c
-the same is not chall.,„-a Partment is concerned.
position obtained by the <ilspute about the
post! applicants. Had the policy ofpostings on Inter-regional basis being agreed t v,
authorities then probably the apoli ° ^
nff a aB>licants could have beenoff erred appointment some vdiere But .i

wiiere. But since that pollcv ^been approved and oriainal examJn
,  examination was conducted for ablcular region and ■i-hothe applicants could not >»<»

against those vacancies as ths. accoiwodateda ancies as they were low in the merit ,o
find that thf» . raerit so weapplicants cannot ask fnr-the purview of the advertisement "
w  , eevertisement issued by the Department
pol'ib' L7""
spTltnt ^ ^ -
7. lo View Of the above we fi:,i that the OA-s of the
--O.S have . ̂its a. the same are liable to
-^^omissed. Accor^ngly the same are dismissal. Ho costs
(Anand Kumar Bhatt) C}
Administrative Member (Kuldip

Judicial M^er
^^kesh


